ACT No, XXXII or 1867.

PASSED BY THE Goammog m%gg I}ﬂﬁn v Couneny,.
(Beceived the assgnt of the Gmmer Geugral op the 18¢h July 1867).

G aucisgar:. gt of India in. Cauneil ‘to delegate to a
wmissioner. any poieer confa?ed on a Local Government by an
; ¢ Gooenwr General of India in Council.
§ it is expedient to enable the Governor General of India in
T Qouncil to delegate to any of the Chief Commissioners of
Préamble. . Oyqh, the Central Provinces, and British Burmah, any power
cenferred on the Governor General in Council as the Local Government of the
territories under the administration -of such Commissioner by any Act of the
said Governor General in Council ; It is hereby enacted as follows :—

1. It shall be lawful for the Governor General of India in Council, by a
_ Notification published in the Gazette of India, to delegate
cgﬁ,;';l":: Generalin* ¢4 the Chief Commissioner of Oudh, the Central Provinces,
delegito toChisf Com- ¢ British Burmah, as the case may be, all or any of the

gzzgmf fovern- - powers heretofore or hercafter conferred by any Act of the
nor Gonerdl in Coun- Governor General of India in Council on the Governor
h General of Tndia in Council as the Local Government of the
territories under the administration of such Chief Commissioner ; and all acts
done by the Chief Commissioner, to whom any such power shall have been
delegated as aforesaid, in exercise of the same power, shall be as valid as if

they had been done by the said Governor General in Council.

Short title. 2. This Act may be called * The Chief Commissioners’
TR Powers’ Act.”




